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[Shrl J. H. Patel] 
If he is clear that Kachchativu is not 
negotiable, what is the meaning of the 
part of the joint communique he was 
just now reading that we arc having 
bilateral talks 1 Is Kachchativu at all 
a subjeot matter for discussion with 
Ceylon 1 Why should this Government 
not say in clear terms that Kachchativu 
is not negotiable and our anny will be 
placed there if their helicopters and 
officials try to land there 1 Why 
should he not say so wi th some IIU ts 1 

MR. SPEAKER: He has answerod it 
alr"ady. 

SHRI HEM BARUA (Mango-
loai) : Sir, will you allow an Han. 
Member who knows English to put his 
question in his mother tongue and then 
translate it Into English 1 Then, may I 
spoak In Assamese and set It translated 
into English 1 

MR. SPEAKER: I agree with him 
completely that if every Hon. Member 
puts the question first in his mother 
tongue and then translates it into English 
or Hindi, it will take double time and 
it WIll be a waste of the valuable time 
of the House. I hope Hon. Members 
wUI realise that it is. waste of time of 
the House and will not first speak in tho 
mother tonauo and then translate it. I 
would leave it to the better judgment of 
the Hon. Member. : 

'" "1 ftoi",*, : awR ~~ fiI;lfl ~ 
fif> ~ if>1 ~  ~  I 

SHRI HEM BARUA : Then I would 
like to speak in Assame;e and then trans-
lato It Into Bnllish. 

SHRIMATI SHARDA MUKERJEE 
(Ratnagiri): Any Hon. Member 
who wan ts to speak in his mol her tonaue 
Should live up a part of his daily allow-
anco becawe he is takina a way the time 
of the House for which he is Dot entit:.d. 

MR. SPEAKER: It is a nov.1 
su .... tion which Ihe can make larer on. 

SHRI S. M. BANERJEE (Kanpur): 
It Is a sUSle.tion !\)r tlCtion. 

MR. SPEAKER; The qUOStiOA of 
the Hon. Member was whether Ka4:hcha-
tivu was \108Otitlble aud, if Dot, why an! 
you loiDil to talk about thia i_ ut all. 

The Hon. Minister says tha1 he has 
already replied it twice. The point is 
that While we are thinking that it is not 
negotiable, Ceylon is thinking in a differ-
ent way. So, to solve this problem they 
have to talk ; this is what the Minister 
says. The Hon. Member fecis strongly 
that it is not negotiable. I am not in-
terestej in this question. I am only 
communicating the reply which the 
Minister gave. I am not giving my 
views. I have no views on this matter. 

SHRI J. H. PATEL: Then my ques-
tion was whether it comes within the 
territorial waters of India or not. 

MR. SPEAKER: He has answered 
that question al,o. I am only trying to 
tell him that while we feel strongly on 
this question, they are also feeling 
equally strongly. Therefore, we will 
have to talk so that there will be no 
dispute. 

12.28 hIS. 
PAPERS LAID ON THE TABLE 

SALAR JUNG MUSEUM (AMENDMENT) 
RULES, 1969 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K. 
R. V. RAO): I beg to lay on the Table 
a copy of the Salar J ung Museum 
(Amendment) Rules, 1969, published in 
Notification No. G. S. R. 176 (English 
Version) and G. S. R. 177 (Hindi vcr-
s.ion) in Gazette of India dated the 1st 
February. 1969, under sub-section (3) of 
section 27 of the S,!ar Jung Museum 
Act, 1961. (Placed in 1.ibrary. See 
No. LT ISO/69.] 

REPORT OF STUOY TEAM ON LANO 

REFORT MEASURES 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPER A TION (SHRI 
D BRINGi: On behalf of Shri Annasahib 
Shinde, I beg to lay on tho Table a copy of 
the Rep"rl (Hindi and English versions) 
of the Study Team on involvement of 
Community Development Aaency and 
P.lnchayati Raj Institutions in tho im ... 
plomentation Or basic land reform -. 


